TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5l -TH.T.-31.-05022026-269842
CG-M H-E-05022026-269842

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 483] 7% faeeft, qEAR, ®aL 4, 2026419 15, 1947
No. 483] NEW DELHI, WEDNESDAY, FEBRUARY 4, 2026/MAGHA 15, 1947

EGk-EIcD]
(T )

1L
e, 2 wTAT, 2026

Yo (wvitem) wfafraw 2008 @ swr 20A ¥ wed
FLAT. 512(37).— Feltwr FHTE, T ATA=w, 1989 (1989 #7 24) (i =a¥ =&k T4Tq S
Atertaae Fgr AT 8) FF 8T 20F F ITEE (I) FRT &T Ahdl FT TN F2d g4, T FHIET &7 S &
TET o AT TSI o6 TolT, g g, TSt |ferd @Ewor soad 3uTag SAqg«! | (<37 147 § "R Hed
F AN - TERAT 3T ARTYR - SEATLTE ATHANT 6 1 Aqer HI 0T AT & T AT S AT (07
)" SeTET AT a8 i ey Yo aR e F At F o sraead g, UHY i ¥ s
FEA o AT T AT FAT G |

Ih g F o T=g s A, T H 6 ATTGAAT & TH1e A arg F 9 & % da,
IF ATAFH FT &7 20 D T IT-GTT (1) F eI ITARH TS o forT Ut §ff 7 3 o1oie 3T STIRT %
T T AT FHT THT |

T UHT ST TeTH YT TA7q, SUTAWRIRT STy a9 S[aIa™ ATSRRT araey, qrqat
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[#T. 9. G197/ROB & RUB/LC 287/Kohli/RSP/20A]
ST THTT T, HeT TTH = Atahrr (Famm)
MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 2nd February, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 512(E).— In exercise of the powers conferred by sub-section (I) of section 20 (A) of the Railways Act,
1989 (24 of 1989) (herein after referred to the Railway (Amendment) Act 2008 (No.11 of 2008), the Central
Government, after being satisfied that for the public purpose, the land, the brief description of which has been given in
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schedule annexed hereto, is required for purpose of execution, maintenance, management and operation of Special
Railway Project, namely, “Proposed construction of ROB & RUB (7 Nos.) in lieu of Level Crossing Gates between
Nagpur - Itarsi & Nagpur - Ballarshah section of Nagpur Division” hereby declares its intention to acquired such
land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section(I) of section 20D of the said Act.

Every such objection shall be made to the competent authority, namely, Sub Divisional Officer and Land
Acquisition officer Saoner, Taluka Kohli, District Nagpur in writing and shall set out the grounds thereof and the
competent authority shall give the objector the opportunity of being heard, either in person or by legal practitioner and
may, after hearing such objections and after making such further enquiry, if any, as the Competent Authority thinks

necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20 D of the said Act shall be

final.

The land plans and other details of the land covered under this notification are available and can be inspected

by the interested person at the aforesaid office of the Competent Authority.
SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project namely:
“Proposed construction of ROB & RUB (7 Nos.) in lieu of Level Crossing Gates between Nagpur - Itarsi &

Nagpur - Ballarshah section of Nagpur Division”, Project in the state of Maharashtra.

(PROPOSED CONSTRUCTION OF 2-LANE ROB WITH RUB IN LIEU OF LEVEL CROSSING NO. 287)

Sr. Village | Taluka Land Owners Name Survey / " Total Acquisition
No. E = according to Survey / Gut No Gut No. -5 ~ | areaas Area
- E @ = &
= @ 2 S <=
3 g- & 2 Extracts =l per (Ha.)
S = z .
2 A ] 7/12 in
- (Ha.)
District: Nagpur
1. Raibai v. Santosh Rao Ghote, 6 Part 1 0.4600 0.0004
Dilip Santosh Rao Ghote,
Ashok Santosh Rao Ghote,
Prabhavati Santosh Rao Ghote,
etc. and as per 7/12.
2. © Dinkar urf Anna Nilkanth 9 Part 1 1.3600 0.0023
e
2 § Wankhede, etc. and as per 7/12.
S e g
3. l\.? M § Nilesh Mahadevrao Dehankar, 25 Part 1 0.3800 0.0002
< G
& M etc. and as per 7/12.
4. Nilesh Mahadevrao Dehankar, 26 Part 1 0.3000 0.0013
etc. and as per 7/12.
5. Anuja Avinash Vijaykar, Anita | 351/1 Part 1 0.7300 0.0005
Avinash Vijaykar, etc. and as
per 7/12.
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Sr. Village | Taluka Land Owners Name Survey / o Total Acquisition
No. E = according to Survey / Gut No Gut No. -_E ~ | areaas Area
T E 2 =
= @ 2 S =
3 .g‘ §2 Extracts E < per (Ha.)
g& E = | 712in
= (Ha.)
6. Anita Avinash Vijaykar, Anuja | 352/1 Part 1 1.1200 0.0159
Avinash Vijaykar, etc. and as
per 7/12.
7. Anita Avinash Vijaykar, Anuja | 353/1 Part 1 0.0174 0.0137
Avinash Vijaykar, etc. and as
per 7/12.
8. Ramesh Vaman Bhure, etc. and 355/1 Pt 1 1.3835 0.0471
as per 7/12.
9. Arun Shivaji Sarode, Krishna 488 Part 1 0.3600 0.0060
Shivaji Sarode, Manda Shivaji
Sarode, Chandrabai Dhanraj
Bobde, Chandrabhaga Shivaji
Sarode, Kishore Laxmanrao
Sarode, Vilas Laxmanrao
Sarode, Sunita Laxmanrao
Sarode, Kavita Laxmanrao
Sarode, Jhashi Laxmanrao
Sarode, Shantabai Laxmanrao
Sarode, etc. and as per 7/12.
6.1109 0.0874
Total Ha.
ota (Ha.) (Ha.)

[F. No. G197/ROB & RUB/LC 287/Kohli/RSP/20A]

AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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